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Film Institutes 

3150. SHRI N. DENNIS: Win-1he 
Minister of INFORIVIATION AND 
BROADCASTING be pleased to state: 

(a,) the details of the film institute~ 
set up by (1) Central Government 
and (2) Stnte Governments; and 

(1:) the details of their functions? 

THE DEPUTY MINISTER IN 
THE MINISTRY O·F INFORMATION 
AND BROADCASTING (KUMARI 
KUMUi)'BEN M. JOSHI): (a) The 
following film institutes haVe been 
set-up by the Central and the State 
Governments; 

(i) Central Government-Film 
end Television Institute of india, 

, Pune, 

(ii) State Governments-Institute 
of Film T'echnolo,gy, Adyar, Madras, 
set-·up by the Govt. of Tamil ·N adu. 
S. J. Polytechnic Institute, Banga-
lore, set-up ·by the ·Govt. of Kar-
na taka, also provides training in 
cinem'8tQgraphy and sound engi-
neering. 

(b) Film and TeLevision Institute 01 
India, Pune; 

This Institute was established in 
196'0 with th-c object ·of providing faci_ 
lities 'fOr professional training in the 
art and teehnique of film making. It 
\vas re-named as Film and Television 
Institute Of India after the facil1hes 
fOr training to Doordarshan employees 
"\vere also provided. The Institute is 
working as a Society sinCe 1st Octo-
ber, 1974. The Institute 'at present 
awards dipknnas in the follo\\ring dis-
ciplines:-

(i) CinClnatography 

Oi) Editing 

(iii) Direction 

(iv) Sound Recording 
Sound Engineering. 

and 

Admission to the Institute is made on 
the basis of a written entrance 
examination, followed by an inter-
view. 20 students are admitted fOf the 
first three disciplines and 12 for the 
course on Sound Recording and 
Sound Engineering, 7 seats ere 
reserved for foreign students from 
Afro-Asian Countries. The train-
ing in the Film Wing i.n the Institute 
is theoretical as weI las practical. 

Institute of Film Technology, Adyar: 

A section was orIginally start'ed in 
Central Polytechnic~ Madras in the 
year 1945 to train students in Cine-
matography and Sound Recording. 
Later, the section was upgraded as a 
separate Institute of Film Technology 
in the year 1960. At present, the 
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Institute offers the following private companies which are s~i .. · 
diari~ of pulbic limited ,c~~paalles, 
and fOr payment of remuneration are 
received in the Department in respect. 
of all companies, and no separate data. 
with regard to applications from 
companies registered with the Regis-, 
trar of Companies, West Bengal are 
maintained by the Department. The 
collection of these data will involve 
considerable time and labour which 
may not be commensurate with the-
r~sults likely to be achieved parti-
cularly in view of the fact that th'e 
lIon'b.le Member has also desired to-
have the information relating to the 
nan1es of each such company, profits 
carn~d during the last three years and 
the names of the incumbents etc. 

courses:-
(i) Direction and Screen Play 

Writing 
(ii) Cinematography 
(iii) Sound Recording and Sound 

Engineering 
(iv) Film Processing 
(v) Editing 
(vi) Acting , , 

Students are selected from Tanlil Nadu 
and other States in India and [I Iso 
from abroad on the basis of merit. 

Approval of ApPOintments of Direc-
tors of Compan.ies in West Bengal 

3151 DR. A. U. AZlVII: Will the 
JVIinist~r of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state: 

(a) \vhether it is a 'iact that large 
nurnber of applications have been re-
cei\7 cd for Central Governlnents ap-
proval to the appointments/re-appoint-
ments of Managing Directors jwhole-
time Direetors during the year 1980 
from the Companies registered with 
the Registrar of Companies, West 
Bengal; 

(1)) whether the same have been 
pending for Governments decisions 
On such apPointlIlents, fixing of re-
munerations including perks~ etc; 

(c) if so, the facts thereof, the 
names o'I each such Companies, pro-
fits earned by each of them during the 
last three years and names of e:lch 
such incumbents etc.; and 

(d) what steps are being taken to 
dispose of the application without 
further delay? 

THE MINISTER OF LAW, JUS·· 
TIeE AND COMPA·NY AFFAIRS 
(SHRI P. SliIV SHANKAR): (a) 
to (d). Applications under Section 
269 Of the Companip.s Act, 1.956 for 
the apPOintment/reapPOintments of 
Managing Directors/Wholetime Direc-
tors of public limited companies and 

According to the existing practice, 
the appliea,tions received froln COln_ 
panies regarding appointment and 
payment 0'£ remuneration of the 
managerial personnel are disposed of 
\vithin a perjod of 60 days. On re-
ceipt or. the application, an initial 
scrutiny is tnade to find 'Out if all the 
required information and the resolu-
tion of the company in a General 
Meeting of shareholders have been 
furnishf'd. The C-Olnpanies are promptl-

ly advised of any deficiencies noticed 
in the application, The pro~osals of 
the companies are examined in the? 
light of the report of the Registrar of 
Companies which contains information 
about complaints of any, against the 
ll1unagement and the inspection/in-
vestigation if any that may have been 
carried ()ut of its hooks of account and 
the follow up action taken thereon. 
These data are relevant 'ior conSider-
ing if the person proposed for ap-
pointment is 'Iit: and proper' to- hold 
the post in question, and if the ap-
pointment of such a person is not 
likely to be against the public interest. 

The Delhi High Oourt had struck 
down the 1978 executive gUidelines 
on managerial rC1l1uneraticn as illegal 
and ultra vires the provisions of the 
Companies Act, 1956. The matter was· 
taken in appeal by Government to the· 
Supreme Court. The Supreme Court 




